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correctngss and prcp'ﬂety ﬁ&

no. 153of 19?8,(11)dated 31. 10,.1985‘* pai'f__
District Judge,Jhansi in Civil Appeal nu._
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no. 93 of 1982,against the applicant and for cert
reliefs. As no such application was mamt&unab
law, the applicant amended the petition by con.’_'-;
be an appeal under Section 29(A) of the A.T.Act
No single appeal against three separate ]udgmen}

can be filed under the law. We are further of 'th:“

no appeal lay against the decision passed in civil r : v
any civil court.
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2.We heard the appellant,who appeared e
before us at the stage of admission and we would have dire

him to fﬂueparate appeals, but as no appeal lies agains'lz
decisiong in civil revision no. 153of 1978 and the appe
against this decision as well as against the decision dated 17.5
in civil appeal no.93 of 1982 are not within the limitation
prescribed by Section 29(A) of the -A-;'I'.,-.Ac:t and as such
will be a futile exercise to ask the appellant to file sepg'f{

appeals. The present appeal against the aforesaid two deci.
therefore, does not lie and is not covered under th"'
of Section 29(A) of the Act,we refuse to adm
sofar as these two decisions are concerned.
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ed on the basis of the material placed
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on the rec d he as tione >Ntk
filed by the applicant in s H not be read unless the
tribunal grants leave on moving |

applicant and on Shm.i?fﬁg-' ,. 'f:'- ause :
to the respondent; only r arﬁlng;_ ~ appeal and
of suit no. 652 of 1974(Gulab ’FCha]}:: -\én‘i‘ﬁﬁfﬁfi! Vs. "*J’m..-v:-r
India)and Civil Appeal No.75 of 1979 be 'Ql.uluighqtmuf by

registry from the District Judge Jhansi.
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